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potential, commoctal viability, capacity
to meet milk requitement from a new
outlz{ suitability of th; premises where
tie caontainet i vo be installed, availu-
bility ot wide and proper approach 1. ud
for plying ¢t hcavy duty milk tankers
of the Dairy and wuaffic conditions
hygienic condition of the place and its
suiroundings where the container isto be
instalied cic.

A Commiite¢ of officers .xamines
any request/prcposal tor installation of
an Insulated Container with rel-1ence
to the criteria ment.oned and gives s
recomnerdations. Based on the recoms
mendations a degisivn is taken about the
insialiation of a .container,

(b) Request for cosidericg installation
ol Insulated Conlainer can be mades  at
the foliowing addrese -—

Genceral Manager,
Mbosher Dairy,

Patpargan,,
Deihi-116092.

Water conpection 1o chasiiable institution

1144. SHRI SYED SIBTEY RAZI1 :
Will she Minister of URBAN DEVE.
LOBRMENT be pleased to state :

{a) whohier water connections  arc
provided for philanthtopic activities ;

) if so, ihe fo.rmaiitiss required
to be followed in Dclhi and charges
fixed for such connections;

(¢) whether walcr conaections are
also provided to charitable institutions
at some normal charges ;

(1) if so, the details of these charges
alongwith formalities in Delhj ;

(e) whether some criteria to charge
consumntion charges from charitable
and Philanthropic institutions also exijst ;
and

() if so, the detuis thercot and if
the reasons therefor ?

THE MINISTER OF URBAN DE-
VELOPMENT (SHRI MURASOLI MA-
RAN) : (a) Yes. Sir.

(b) Same as in other cases of new
connections.

© w ) D:lhi Water Supply and
Sewage Disposal Undertaking has re
ported that a fixed charge o” Rs. 7.50
per month per counection is payable
in respect of Institutions like Andhvi-
dyalayas, Cremation ground, religious
places, poor home for dastitutes/invalids

[ RAJYA SABHA )
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ore, run on charity and public piao
For orphanages, the entire consumptio:
is ciirzeable w the rate of 0.35 pais:
per K. per connection per month.

Transfer of Drilling Machines

Madhya Pradesh

1145, SHRI AJIT P.K. JOGI: Wil
the Minister of AGRICULTURE b
pleased to state:

(a) Whether it is a fact that Madhy:
Pradesh Government has requested th
Central Government to transfer certafl
drilling machines, Hydro-fractoring unit
and perforator instruments, from othe
States to the State s as to meet th
unprecedented Jrinking water crises i1
the State: and

(b) if so, whkat i~ Governments res
pons: t hereto?

THE MIN STER OF STATE IN THE
DEPARTMENT OF RDURAL DE
VELOPMENT IN THE MINISTRY
OF AGRICULTURE (SHRI UPENDR#
NATH VERMA): (@) Yes, Sir.

(b) This is thy peak season for drillin
of bore wells in most of the States lik
Rajasthan, Gujarat etc. which haw
drinking water supply problem of thei
owa. State Governunent has been advisec
tc contact the other States dircctly
The Central Ground Water Board ha;
however, agreed to divert two DTH anc
one rotary fur carry riging out the dril
iinz progrmme in Madhya Pradesh or
payment of cost. The State Govern
ment has also becn advised 1o use 70 - 8(
drilling rigs available wath the irriga
tion agencies fur its emergent drinkiny
water programme.
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Discontinugnec of the purchase of pure
Drinks brands of soft drinks by railways

1147. SHRI GHUFRAN AZAM :
Willthe Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Railways
have stopped the purchase of pure
Drinks brands of soft drinks;

(b) if so, since when; and

(c) the reasons for not purchasing
the soft drinks of Pure Diinks?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
AJAY SINGH): (@) Y's, Sir.
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(b) Ordgyr was.issued on 18th January.
1990,

{¢) Mfs Ori.atal Buildirg & Fur-
nishing Company Lid. a sister concein
of Pur: Drinks Ltd. and M/s Pure Drinks
themselves are in unauthorised cccupa-
tion of railway land in New Delhi wortn
crores of rupces. Not only thesaid
group failed to pay to the Reilways
large amounts due for the usc of land
in the past, bur they continue to uccupy
and use the said iand without any
right and without paying any dues.
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